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134, Ashar Enclave, 1st Floor,  

Kolshet Raod, Thane (W)- 400 607. 

 
Versus 

 
Commissioner of Customs, ACC- Mumbai        … Respondent 
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None for the Appellant 

Shri Ranjan Kumar, Authorized Representative for the Respondent 
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HON’BLE MR. M.M. PARTHIBAN, MEMBER (TECHNICAL) 

 
FINAL ORDER NO. A/85196/2025 

 
Date of Hearing:  13.02.2025 

Date of Decision: 13.02.2025 

 

Per: S.K. MOHANTY 

  

When the matter was called for hearing, a letter dated 

03.02.2025, requesting for withdrawal of Appeal was placed before 

the Bench. Prayer made by the appellant is considered. Accordingly, 

the appeal is dismissed as withdrawn. 

 

(Dictated and pronounced in open court)  

 

          (S.K. Mohanty) 

              Member (Judicial) 
 

 

 

 

(M.M. Parthiban) 

Member (Technical) 
 
SM 


